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PROTOCOL

TO AMEND THE CONVENTION FOR THE SUPPRESSION OF THE CIRCULATION OF
AND TRAFFIC IN OBSCENE PUBLICATIONS, CONCLUDED AT GENEVA ON
12 SEPTEMBER 1923

The Parties to the present Protocol, con-
sidering that under the Convention for the
Suppression of the Circulation of and Traffic in
Obscene Publications, concluded at Geneva on
12 September 1923, the League of Nations was
invested with certain functions and powers for
whose continued performance it is necessary to
make provisions in consequence of the dissolu-
tion of the League of Nations, and considering
that it is expedient that these functions and powers
should be performed henceforth by the United
‘Nations, hereby agree as follows:

ArTIiCLE I

The Parties to the present Protocol undertake
that as between themselves they will, in accord-
ance with the provisions of the present Protocol,
attribute full legal force and effect to, and duly
apply the amendments to this instrument which
are set forth in the annex to the present Protocol.

ArTICLE Il

The Secretary-General shall prepare the text
of the Convention of 12 September 1923 for the
Suppression of the Circulation of and Traffic in
Obscene Publications as revised in accordance
with the present Protocol, and shall send copies
for their information to the Government of every
Member of the United Nations and every non-
member State to which this Protocol is open for
signature or acceptance. He shall also invite
Parties to the aforesaid Convention to apply the
amended text of this instrument as soon as the
amendments are in force, even if they have not
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yet been able to become Parties to the present
Protocol.

ArTicLE III

The present Protocol shall be open for signa-
ture or acceptance by any of the Parties to the
Convention of 12 September 1923 for the Sup-
pression of the Circulation of and Traffic in
Obscene Publications, to which the Secretary-
General has communicated a copy of this Protocol.

ArTICLE IV

States may become Parties to the present Pro-
tocol by
(@) Signature without reservation as to approval;
or
(b) Acceptance, which shall be effected by the
deposit of a formal instrument with the
Secretary-General of the United Nations.

ARTICLE V

1. The present Protocol shall come into force
on the date on which two or more States shall
have become Parties thereto.

2. The amendments set forth in the annex to
the present Protocol shall come into force when
a majority of the Parties to the Convention of
12 September 1923 for the Suppression of the
Circulation of and Traffic in Obscene .Publica-
tions have become Parties to the present Protocol,
and consequently any State becoming a Party to
the Convention after the amendments thereto
have come into force shall become a Party to
the Convention as so amended.



ArTIiCcLE VI

In accordance with paragraph 1 of Article 102
of the Charter of the United Nations and the regu-
lations pursuant thereto adopted by the General
Assembly, the Secretary-General of the United
Nations is authorized to effect registration of the
present Protocol and the amendments made in the
Convention by the present Protocol on the respec-
tive dates of their entry into force, and to publish
the Protocol and the amended Convention as soon
as possible after registration.

ArTicLE VII

The present Protocol, of which the Chinese,
English, French, Russian and Spanish texts are
equally authentic, shall be deposited inthearchives
of the United Nations Secretariat. The Conven-
tion to be amended in accordance with the annex

being in the English and French languages only,
the English and French texts of the annex shall
be equally authentic texts, and the Chinese,
Russian and Spanish texts will be translations.

A certified copy of the Protocol, including the
annex, shall be sent by the Secretary-General
to each of the Parties to the Convention of
12 September 1923 for the Suppression of the
Circulation of and Traffic in Obscene Publica-
tions, and to all States Members of the United
Nations.

IN WITNESS WHEREOF the undersigned, being
duly authorized thereto by their respective
Governments, signed the present Protocol on
the dates appearing opposite their respective
signatures.

DoNE at Lake Success, New York
this twelfth  dayof November
one thousand nine hundred and forty-seven.
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PROTOCOLE

AMENDANT LA CONVENTION POUR LA REPRESSION DE LA CIRCULATION ET DU

TRAFIC DES PUBLICATIONS OBSCENES, CONCLUE A
GENEVE LE 12 SEPTEMBRE 1923

Les Etats parties au présent Protocole, con-
sidérant que la Convention pour la répression de
la circulation et du trafic des publications ob-
scénes, conclue & Genéve le 12 septembre 1923,
a confié a la Société des Nations certairis pouvoirs
et certaines fonctions et qu’en raison de la disso-
lution de la Société des Nations il est nécessaire
de prendre des dispositions en vue d’assurer
I’exercice continu de ces pouvoirs et fonctions, et
considérant qu’il est opportun qu’ils soient as-
sumés désormais par I’Organisation des Nations
Unies, sont convenus des dispositions suivantes:

ARTICLE PREMIER

Les Etats parties au présent Protocole s’enga-
gent, entre eux et conformément aux dispositions
du présent Protocole, a attribuer pleine valeur
juridique aux amendements & cet instrument
contenus dans 1’annexe au présent Protocole, a
les mettre en vigueur et a en assurer I’application.

ArTicLE II

Le Secrétaire général préparera le texte de la
Convention du 12 septembre 1923 pour la répres-
sion de la circulation et du trafic des publications
obscénes, revisée conformément au présent Pro-
tocole et en transmettra, a titre d’information, des
copies au Gouvernement de chaque Etat Membre
de I’Organisation des Nations Unies ainsi qu’au
Gouvernement de chaque Etat non membre a
la signature ou a 'acceptation duquel le présent
Protocole est ouvert. Il invitera également les
parties a la Convention susmentionnée a appli-
quer le texte amendé de cet instrument dés
P’entrée en vigueur des amendements, méme si
elles n’ont pas encore pu devenir parties au
présent Protocole.
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ArTiCcLE III

Le présent Protocole sera ouvert a la signature
ou a l'acceptation de tous les Etats parties a la
Convention du 12 septembre 1923 pour la répres-
sion de la circulation et du trafic des publications
obscénes, auxquels le Secrétaire général aura
communiqué copie du présent Protocole.

ArTIiCLE IV

Les Etats pourront devenir parties au présent
Protocole:
a) Par signature sans réserve d’approbation; ou
b) Par acceptation; I'acceptation s’effectuera par
le dépét d’un instrument formel auprés du
Secrétaire général de 1’Organisation des
Nations Unies.

.ARTICLEV

1. Le présent Protocole entrera en vigueur 4 la
date a laquelle deux ou plusieurs Etats seront
devenus parties audit Protocole.

2. Les amendements contenus dans I’annexe
au présent Protocole entreront en vigueur lors-
qu’une majorité des parties a la Convention du
12 septembre 1923 pour la répression de la cir-
culation et du trafic des publications obscénes
seront devenues parties au présent Protocole et,
en conséquence, tout Etat qui deviendra partie
a la Convention aprés que les amendements s’y
rapportant seront entrés en vigueur, deviendra
partie a la Convention ainsi amendée.

ArTicLE VI

Conformément aux dispositions du paragraphe
premier de I’Article 102 de la Charte des Nations



Unies et au réglement adopté par 1’Assemblée
générale pour I’application de ce texte, le Secré-
taire général de I’Organisation des Nations Unies
est autorisé a enregistrer le présent Protocole ainsi
que les amendements apportés a la Convention
par le présent Protocole, aux dates respectives de
leur entrée en vigueur, et a publier le Protocole
et la Convention amendée aussitét que possible
apreés leur enregistrement.

ArTICLE VII

Le présent Protocole dont les textes chinois,
anglais, francais, russe et espagnol font également
foi, sera déposé aux archives du Secrétariat de
I’Organisation des Nations Unies. La Convention
qui sera amendée conformément a I’annexe
n’existant qu’en anglais et en francais, les textes

anglais et francais de I’annexe feront également
foi, et les textes chinois, russe et espagnol seront
des traductions.

Une copie certifiée conforme du Protocole, y
compris I’annexe, sera envoyée par le Secrétaire
général a chacun des Etats parties a la Convention
du 12 septembre 1923 pour la répression de la
circulation et du trafic des publications obscénes,
ainsi qu’a tous les Etats Membres de I’Organisa-
tion des Nations Unies.

EN FoI1 DE Quol les soussignés, diiment auto-
risés par leurs Gouvernements respectifs, ont
signé le présent Protocole a la date figurant en
regard de leur signature respective.

Farr a Lake Success, New York
le douze novembre mil neuf cent
quarante-sept.
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NPOTOKOJ
06 U3MEHEHUM HOHBEHLIMM O NMPECEYEHWM PACTIPOCTPA-
HEHUA NOPHOTPAGUYECKUX M3JAHUA U TOPFOBIM UMM,

3ARNIOYEHHOX B HEHEBE 12 CEHTABPA 1923 r.

OBBEAUNHEHHbLIE HALLUK
NERAK COKCEC, HbI0O-HOPK
1947



ITIPOTOKOJI OB UBMEHEHNHW KOHBEHIMH O ITPECEYEHHUHA PACIIPOCTPAHEHU{
NOPHOI'PAOUYECKHUX H3AAHHWI U TOPI'OBJIM MMU, 3BAKJIOUEHHO B JREHEBE
12 CEHTSBPS 1923 r.

Tocynapersa, ABIAIONEECH CTOPOHAMH B Ha-
crogiem IIpoTokosie, — DpEHAMas BO BHEMaHHE,
4T0 Ha 0CHOBaHHH KOHBEHIHHA 0 OpEeCceYeHn: pac-
IpOCTpaHeHHs HOPHOrpa(EIECKHX H3[aHAH U TOP-
ropud nMA, 3akaiodenHod B Henese 12 cenrabpa
1928 r., va Jury Hanmit OblIH BO3JIOKEHH H3-
BeCTHbIe (YHKIAA H HOJHOMOYHS, I/ HeIpephIB-
HOTO BBIIOJHEHHS KOTOPHIX He00X0AMMO, BCJef-
cTBEE poCHyCKa JIHTH HalEi, yCTaHOBHIH Hpa-
BWJIA, H CYHTasi ledecoo0pa3HblM, 4TOOH BIpEADb
9TH (YHKNAM M DOJHOMOYEA BhmoiHAmMcH (05-
enrHeHApMA Hanuamu, — HaCTOSIIAM NPAILIA K
cJIeXyomeMy COrJanIeHnio:

Cratpa 1

Tocyaapersa, spasiompecd CTOPOHAMH B Ha-
croamem IIpoTokoae, 0043yloTcs B OTHOMIEHHAX
Mexay coboii, B COOTBETCTBHH C HNOCTaHOBJICHHA-
MHA Hacroamero IIpororoaa, mpH3HABAaTL MOJHYIO
OpaBOBYW CHTy H3MEHEHHMH, BHECEHHHX B 03Ha-
vennwii akT B Ilpmioxernn k Hacroamemy IIpo-
TOKOJY, H XOUEHHM 00pa30M HPHMEHATH HX.

Crarpa 11

Ienepaapunti Cexperapsb 3aroroBut TekcT Kon-
peanEH or 12 cemrabpa 1923 r. o mpecevyernum
pacIpocTpaHeHAs DOPHOIpaHYECKHX H3AaHHH H
TOProBJM HMMH, MCIPABJICHHHIl B COOTBETCTBHH C
HacroampM IIpoTokoioM, H pa3omLieT ero B KO-
IESX [ OCBeJOMJICHHS HpPaBHTEJbCTBAM BCEX
FOCYAapCTB, cocToAmux YieHaMH (OObeIHHEHHBIX
Hanmii, a Takke DpaBHTEILCTBAM BCEX IOCY-
JXapcTB, He cocTodmux YjaeHamu (praHm3ainyd,
KOTOpH@ BIPaBe IOANHCATH WM IPHHATH HACTO-
smmit IIporokoa. I'eneparpubiit Cexperaps mpea-
JORHT TaK:®ke CTOPOHaM B ykasamHod Komsemiun
BBGCTH B [eHCTBHE H3MEHEHHEIH TEKCT HacTOd-
Iero akTa HEMEJEHHO IO BCTYILIEHHH B CHJIY
H3MeHeHH! Jjake B TeX CJAyYadx, KOTa 9TH CTO-

POHHI ellle He yCHOEeJH CTaTh CTOPOHAMH B HACTO-
ameM IIporokoue.

Crarpa 111

Hacroaumit IIpoToxoa 6yger oTKpHIT 1 MOA-
IHCaHAA WIH OPHHATHA €ro BCEMH IOCYJapCTBa-
MH, SBJAIOMUMACA cTopoHaMH B KomseHumm or
12 centabpa 1923 r. o npeceuenan pacmpocrpa-
HeAWs IOpHOrpadHuYecKAX H3TaHHi W TOPrOBJH
nMH, KoTopaiM ['enepaaseiii Cexperapb coo6umt
Kommo Hacrosmiero IIporokoua.

Cratea IV

I'ocynaperBa MOTyT CTaTh CTOPOHAMH B HaCTO-
amem IIporokose mocpegcTBoM:
a) mopmucaHuA 6e3 OroBOPOR, OTHOCH-
IEXCAd K €r0 yTBepPKJeHHIO; HIH
b) NpHHATHA, KOTOpOE OCYIIECTBJAET-
cd IyTeM JelOHApPOBaHUA OQHIH-
aJpHOro akTa y I'enepasnnoro Cek-
perapa O6vemuaenarx Hammi.

Crarea V'

1. Hacroammit IIporokon Berymur B cmiay
B JIeHb, KOIla He MeHbOIe XBYX TOCYAapCTB CTa-
HYT B HeM CTODOHAMH.

2. Wsmenemma, ykasauubie B Ilpaiomennn
K Hacroamemy Ilporokoaxy Berymsr B cmiy mocJe
TOro, Kak 60.apmuHCTBO cTOpoH B KomBenumm ot
12 cenrabpa 1923 r. o mpeceyennn pacupocTpa-
HeHud HOPHOTPaHYECKHX H3JaHHA H TOPTOBJH
HMH CTAHYT CTODOHaMH B HacroameM IIpotokoue;
I03TOMY KaxJ0e TOCYAapCTBO, CTABINGE CTOPOHOM
B KoHBennmm, nocae Toro Kak BCTynAT B CHIY H3-
MEHEHHsd, CTAHOBHTCH CTODOHOH B BHJOM3MEHEH-
Hoi TakAM 00pa3oM HKomBemmumm.

Cratpa VI

B coorBercremn ¢ mynkrom 1 cratem 102 Yera-
Ba OObpepmHenanx Hanmit m orHocammmMmes k



HeMy npaBHjaM¥, npEEATHMA ['eHepaibHO# Ac-
camOaeefi, 'emepapariii Cexperaps O0BegmHEH-
gux Hanmit ymouamoMoumBaercs OPOH3BECTH pe-
rucTpaquio Hacroamero IIporokoa 1 H3MeHeHHH,
BHeceHHH X HacToamuy IIpororoaoum B Tekct Kon-
BeHIEH, B COOTBETCTBYIOINAE /[HH BCTYILIEHHA WX
B CHIY, & Takke omyOimkoBaTth IIpoTorox m BHAO-
ma3MeHeHHYI0 KoOHBEHIHIO B BO3MOXHC CKODOM
BPeMeHH II0CJe HX PerncTpamyd.

Cratea VII

Hacroammii Ilporokos, kmraiickmit, amr/mi-
ckmii, GpaHNy3CKOi, PyCCKHA H HCHAHCKHH TeK-
CTH KOTOPOr0 HBJAIOTCS DaBHO ayTeHTHYHEIMH,
6yner xpaEmTbca B apxmBax Cerperapmara 005-
emuHeHRHX Hammii. Beugy Toro, uro Komsenuns,
HOJiJIeRaIasd H3MEeHeHHI0 B cooTBeTcTBEE ¢ Ilpm-
JO:XEHAEM, COCTABJCHA JHIIL Ha AHCAHMCKOM I
¢paHIy3CKOM fA3HKaX, aHVmMACKEA H ¢paHIys-

ckmit TekcTs! Ilprnoxenns 6yayr paBHO ayTeHTHY-
HBIMP TeKCTaMH, a KHATalicKuil, pyCCEMA M MCIOaH-
CEHif TeRCTH OYAYT LepeBOXHBIMH.

Iporokoa, Brmoyas Ilpaioxenne, 6yaer ['ene-
paibHEIM CekperapeM mOCJaH B 3aBEPEHHEIX KO-
IHAX BCEM IOCYAapCTBaM, SBJAIOIHEMCA CTOPOHA-
mu B Kouserm or 12 cenrsiOpa 1923 r. o mpece-
YeHUH PaCIPOCTPaHeHAs IOPHOrpadHIeCKUX H3/1a-
HHl ¥ TOProBJIH AMH, 3 TAKKe BCeM IOCYAapCTBaM,
cocroamaM yaeHaMu O6beruHenHsx Hammit.

B YAOCTOBEPEHUE UEI'0, nmkenoxmacas-
mwecd, OyAy4H AOJKHBIM 00pa3oM Ha TO YHOJ-
HOMOYEHH COOTBETCTBYIOIIMMH IPaBHTEILCTBAMH,
noanucaJa Hacrogmuii Ilporokox B mHH, yka3aH-
Hble OPOTUB HX IOJUHCEH.

COCTABJIEHO B

IBEHAATOTo HOSOpS
THICHYa JEBATHCOT COPOK CEeAbMOr0 Irojia.

Jeiix Coxcec
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PROTOCOLO

MODIFICANDO EL CONVENIO PARA LA REPRESION DE LA CIRCULACION Y EL
TRAFICO DE PUBLICACIONES OBSCENAS, CONCLUIDO EN GINEBRA EL 12 DE
SEPTIEMBRE DE 1923

Los Estados partes en el presente Protocolo,
considerando que el Convenio para la Represion
de la Circulacién y el Tréfico de Publicaciones
Obscenas, concluido en Ginebra el 12 de septiem-
bre de 1923, atribuyé a la Sociedad de las
Naciones ciertos poderes y funciones, y que, como
consecuencia de la disolucién de la Sociedad de
las Naciones, es necesario tomar disposiciones
para asegurar la continuidad del ejercicio de tales
poderes y funciones; y considerando que es con-
veniente que, de ahora en adelante, sean las
Naciones Unidas las que ejerzan dichas funciones
y poderes, han convenido lo siguiente:

ArTicuLo I

Los Estados partes en el presente Protocolo se
comprometen entre si, con arreglo a las disposi-
ciones del presente Protocolo, a atribuir plena
fuerza legal a las enmiendas a ese instrumento que
se consignan en el anexo al presente Protocolo, a
ponerlas en vigor y a asegurar su aplicacion.

Arricuro II

El Secretario General preparara el texto del
Convenio del 12 de septiembre de 1923 para la
Represion de la Circulacién y el Trafico de Publi-
caciones Obscenas, revisado con arreglo al pre-
sente Protocolo, y enviara copias, para su debida
informacién, a los Gobiernos de cada uno de los
Estados Miembros de las Naciones Unidas, y a los
de cada uno de los Estados no miembros a los que
estd abierta la firma o aceptacion de este Proto-
colo. Invitara igualmente a los Estados partes en
el citado Convenio a que apliquen el texto modi-
ficado de este instrumento tan pronto como

entren en vigor las enmiendas, incluso si tales
Estados no han podido atn ser partes en el pre-
sente Protocolo.

ArTicuro III

El presente Protocolo estara abierto a la firma
o la aceptacion de cualquiera de los Estados partes
en el Convenio del 12 de septiembre de 1923 para
la Represién de la Circulacién y el Trafico de
Publicaciones Obscenas, a los que el Secretario
General haya enviado copia de este Protocolo.

ArTicuro IV
Un Estado puede llegar a ser parte en el pre-
sente Protocolo:
(a) por la firma sii reserva de aprobacién; o

(b) por la aceptacién, que deberi efectuarse
mediante el depédsito de un instrumento en
forma, entregado al Secretario General de las
Naciones Unidas.

ArTicuLo V

1. El presente Protocolo entrara en vigor en la

- fecha en que sean parte en él dos 0 mas Estados.

2. Las enmiendas consignadas en el anexo al
presente Protocolo entraran en vigor cuando la
mayoria de las partes en el Convenio del 12 de
septiembre de 1923 para la Represién de la Cir-
culacién y el Trafico de Publicaciones Obscenas,
lo sean también en el presente Protocolo; en
consecuencia, cualquier Estado que viniere a ser
parte en el Convenio después de haber entrado en
vigor tales enmiendas, sera parte en el Convenio
asi modificado.



ArTticuro VI

De acuerdo con el parrafo 1 del Articulo 102
de la Carta de las Naciones Unidas y el reglamento
adoptado por la Asamblea General para la aplica-
cion de ese texto, se autoriza al Secretario General
de las Naciones Unidas a registrar el presente Pro-
tocolo y las enmiendas hechas en el Convenio por
este Protocolo en las respectivas fechas de sus
entradas en vigor, y a publicar el Protocolo y el
Convenio modificado tan pronto como sea posible
después de su registro.

ArTticuro VII

El presente Protocolo, cuyos textos chino,
espafiol, francés, inglés y ruso son igualmente
auténticos, seri depositado en los archivos de la
Secretaria de las Naciones Unidas. No existiendo
texto auténtico del Convenio, que ha de modifi-
carse con arreglo al anexo, mis que en francés y

en inglés, los textos francés e inglés del anexo
seran igualmente auténticos, considerandose
como traducciones los textos chino, espafiol y
Iuso.

El Secretario General enviara copia certificada
del Protocolo, incluyendo el anexo, a cada uno de
los Gobiernos de los Estados partes en el Convenio
del 12 de septiembre de 1923 para la Represion
de la Circulacién y el Trifico de Publicaciones
Obscenas, asi como a todos los Miembros de las
Naciones Unidas.

EN TESTIMONIO DE LO CUAL los infrascritos,
debidamente autorizados para ello por sus respec-
tivos Gobiernos, firman el presente Protocolo en
la fecha que aparece al lado de sus respectivas
firmas.

HecHoen Lake Success, Nueva York ,
el doce noviembre de

mil novecientos cuarenta y siete.






ANNEX

TO THE PROTOCOL TO AMEND THE CONVENTION FOR THE SUPPRESSION OF THE
CIRCULATION OF AND TRAFFIC IN OBSCENE PUBLICATIONS, CONCLUDED AT
GENEVA ON 12 SEPTEMBER 1923

Article 8, the first and second paragraphs, shall
read:

The present Convention is subject to ratification.
The instruments of ratification shall be deposited with
the Secretary-General of the United Nations, who shall
notify the receipt of them to the Members of the
United Nations and to the non-member States to which
the Secretary-General has communicated a copy of
the Convention.

The Secretary-General of the United Nations shall
immediately communicate a certified copy of each of
the instruments deposited with reference to this Con-
vention to the Government of the French Republic.

Article 9 shall read :

Members of the United Nations may accede to the
present Convention. The same applies to non-member
States to which the Economic and Social Council of
the United Nations may decide officially to communi-
cate the present Convention.

Accession shall be effected by an instrument com-
municated to the Secretary-General of the United Na-
tions to be deposited in the archives of the Secretariat.
The Secretary-General shall at once notify such deposit
to Members of the United Nations and to the non-
member States to which the Secretary-General has
communicated a copy of the Convention.

In article 10 Member of the United Nations shall
be substituted for Member of the League.

Article 12. In the first paragraph, the Secretary-
General of the United Nations shall be substituted for
the Secretary-General of the League of Nations, and

Members of the United Nations shall be substituted
for Members of the League of Nations.

Article 12, the second paragraph, shall read:

The Secretary-General of the United Nations shall
notify the receipt of any such denunciation to all
Members of the United Nations and to the non-member
States to which the Secretary-General has communi-
cated a copy of the Convention.

Article 13 shall be deleted.

Article 14 shall read:

A special record shall be kept by the Secretary-
General of the United Nations, showing which of the
Parties have signed, ratified, acceded to or denounced
the present Convention. This record shall be open at
all times to any of the Members of the United Nations
or any non-member State to which the Secretary-
General has communicated a copy of the Convention.

It shall be published as often as possible.

In article 15 the International Court of Justice shall
be substituted for the Permanent Court of Interna-
tional Justice, and the Statute of the International
Court of Justice shall be substituted for the Protocol
of Signature of the Permanent Court of International
Justice.

In article 16 the Economic and Social Council of
the United Nations shall be substituted for the Coun-
cil of the League of Nations.



ANNEXE
AU PROTOCOLE AMENDANT LA CONVENTION POUR LA REPRESSION DE LA
CIRCULATION ET DU TRAFIC DES PUBLICATIONS OBSCENES, CONCLUE A GENEVE LE
12 SEPTEMBRE 1923

A Uarticle 8, les premier et deuxiéme alinéas seront
rédigés comme suit:

La présente Convention est sujette & ratification.
Les instruments de ratification seront transmis au
Secrétaire général de 1’Organisation des Nations
Unies, qui en notifiera le dépét aux Etats Membres
de I’Organisation des Nations Unies et aux Etats non
membres auxquels il aura communiqué copie de la
Convention.

Le Secrétaire général de 1’Organisation des Nations
Unies communiquera immédiatement au Gouverne-
ment de la République frangaise copie certifiée
conforme de tout instrument se rapportant & la pré-
sente Convention.

L’article 9 sera rédigé comme suit:

Les Etats Membres de I'Organisation des Nations
Unies pourront adhérer a la présente Convention. 11
en sera de méme pour les Etats non membres auxquels
le Conseil économique et social de I’Organisation des
Nations Unies pourra décider de communiquer offi-
ciellement la présente Convention.

Cette adhésion s’effectuera au moyen d’un instru-
ment communiqué au Secrétaire général de I’Organi-
sation des Nations Unies, aux fins de dép6t dans les
archives du Secrétariat. Le Secrétaire général notifiera
ce dépot immédiatement aux Etats Membres de
I’Organisation des Nations Unies ainsi qu’aux Etats
non membres auxquels il aura communiqué copie de
la Convention.

A Particle 10, on substituera aux mots Membre de
la Société des Nations, les mots Etat Membre de 1’0Or-
ganisation des Nations Unies.

Au premier alinéa de Uarticle 12, on substituera les
mots Secrétaire général de I'Organisation des Nations

Unies aux mots Secrétaire général de la Société des
Nations, et les mots ’Etat Membre de 1’Organisation
des Nations Unies aux mots le Membre de la Société
des Nations,

Le deuxiéme alinéa de Particle 12 sera rédigé
comme suit:

.Le Secrétaire général de ’Organisation des Nations
Unies portera 3 la connaissance de chacun des Etats
Membres de I’Organisation des Nations Unies et des
Etats non membres auxquels il aura communiqué
copie de la Convention, toute dénonciation regue par
lui.

L’article 13 sera supprimé.

L’article 14 sera rédigé comme suit:

Le Secrétaire général de I’Organisation des Nations
Unies tiendra une liste spéciale de toutes les parties
qui ont signé, ratifié ou dénoncé la présente Conven-
tion ou y ont adhéré. Cette liste pourra étre consultée
en tout temps par tout Etat Membre de I’Organisation
des Nations Unies ou par tout Etat non membre au-
quel le Secrétaire général aura communiqué copie
de la Convention.

Elle sera publiée aussi souvent que possible.

A Ularticle 15, les mots la Cour permanente de
Justice internationale seront remplacés par les mots
la Cour internationale de Justice, et les mots le proto-
cole de signature de la Cour permanente de Justice
internationale par les mots le Statut de la Cour inter-
nationale de Justice.

A Uarticle 16, les mots le Conseil de la Société des
Nations seront remplacés par les mots le Conseil éco-
nomique et social de I’Organisation des Nations Unies.






For AFGHANISTAN:
PoUR L’AFGHANISTAN:;

l—_‘.-1, .
P& e
3a AdramncraH:
PoR EL AFGANISTAN:

For ARGENTINA:
POUR L’ARGENTINE:
R AR AT @

3a Aprenrimy:

PoOR 1A ARGENTINA:

For AUSTRALIA:
PouR L’AUSTRALIE:
MAFIRL

3a Ascrpaimio:
Por AusTrAL1A:

A. Hosayn Aziz
Nov. 12, 1947

José ARcCE
Nov. 12, 1947

Herbert V. Evart
Nov. 13, 1947



For TaHE KiNgDOM OF BELGIUM:
Pour LE ROYAUME DE BELGIQUE:
TEFR E B ¢

3a Kopoxeserso Deapram:

Por L REINO DE BELGICA:

F., vAN LANGENHOVE
12 novembre 1947

For BoLivia:
Pour LA BoLIvVIE:
BEFIHERE ¢

3a Bo/mBuio:
Por BoLiviA:

For BraziL:
PouUR LE BRresiL: od referendum
By Jodo Carlos Myniz
March 17 1943
3a Bpasmmmo:

Por EL BrasiL:



For THE BYELORUSSIAN SOVIET SocIALIST REPUBLIC:

Pour LA REPUBLIQUE SOCIALISTE SOVIETIQUE DE BIELORUSSIE:
H A R il & R ¢

3a Beaopyccryio Coserckyio Comnmananctnyeckyio Pecmy6mky:
Por LA REPUBLICA SOCIALISTA SOVIETICA BIELORUSA:

For CANADA:
PouR LE CANADA:
EKX :

3a Kanany:

Por EL CANADA:

J. L. ILsLEY
November 24th, 1947

For CHILE:
Pour LE CHILI:
B

3a Jmm:

Por CHILE:



For CHINA:
Pour LA CHINE:
P

3a Kuraii:

Por A CHINA:

For CoLoMBIA:
Pour rA CoLOMBIE:
i JbEd :

3a Koxymbmio:

Por CoLoMBIA:

For CosTa Rica:
Pour CosTa-Rica:
BWrRZE I ¢

3a Kocrapuky:
Por CosTa Rica:

Peng Chun Cranc
November 12, 1947



For Cusa:
Pour CuBa:
[ A

3a kyoy:
Por CuBa:

For CZECHOSLOVAKIA:

Pour LA TCHECOSLOVAQUIE:
FEIT Rk ¢

3a UexocaoBakHio:

Por CHHECOESLOVAQUIA:

For DENMARK:
Pour LE DANEMARK :
ViKY

3a lanmio:

Por DINAMARCA:

Jan MAsARYK
Nov. 12th, 1947

ad referendum
Bodil BEcTRUP
12-11.1947



For THE DomiNicAN REPUBLIC:
Pour LA REPUBLIQUE DOMINICAINE:

e mILHE @
3a Nommmnranckyo Pecmy6/mky:
Por LA REPUBLICA DOMINICANA:

For EcuADOR:

Pour L’EQUATEUR:

JERZ
3a OEBajop:
Por EL EcuaApoR:

For EcypT:
Pour L’EGYPTE:

BRE:
3a Ermmer:
Por EcIPTO:

M. H. HaykaL Pasha
12/11/47



For EL SALVADOR:
POUR LE SALVADOR:
ERLS

3a CaxpBajop:

Por EL SALVADOR:

For ETHIOPIA:
Pour L’ETHIOPIE:
FTPEFEER
3a 9duonmnio:

Por ETioPiA:

For FRANCE:
Pour LA FRANCE:

LW
3a ®panumio:
Por Francia:



For GREECE:
PouRr LA GRECE:
iR

3a pewmo:
Por GRECIA:

For GUATEMALA:

PouRr LE GUATEMALA:

I 9:2E VAN
3a I'BaTemaury:
Por GUATEMALA:

For Hartr:
Pour HaiTi:

i 2
3a I'anta:
Por Harri:

Max. H. DoRSINVILLE
12 novembre 1947



For HonDURAS:

Pour LE HONDURAS:

Al
3a Ionaypac:
Por HoONDURAS:

For ICELAND:
Pour L’ISLANDE:
3a Hcaanmmwo:
Por IsLANDIA:

For Inp1A:
Pour L’INDE:
ENBE @

3a Hupmo:
Por LA INDIA:

M. K. VELLODI
12. XI. 47



For IraN:
Pour L’IrAN:
e

3a Hpan:
Por IRAN:

For IrAQ:
Pour L’Irak:
EiE TN

3a Hpak:
Por Irak:

For LEBANON:
Pour LE LiBAN:
e :

3a Jlmsan:

Por EL LiBANO:



For LIBERIA:
Pour LE LIBERIA:
FILL B @

3a JluGepmio:
Por LIBERIA:

For THE GRAND DucHY oOF LUXEMBOURG:
Pour LE GRaND-DucHE DE LUXEMBOURG:
EHRERKAR @

3a Besmxoe I'epuorcro JokcemGypr:

Por EL GrRAN Ducapo pE LuXEMBURGO:

For MExico:
Pour LE MEXIQUE:
SBPF

3a Mekcuky:

Por M£xico:

Translation by the Secretariat of the United Nations:
! Subject to approval.

Sous réserve d’approbation®
Pierre PESCATORE
12 novembre 1947.

L. PabiLLa NErvo
4 February 1948.



For THE KiNcDOM OF THE NETHERLANDS:
Pour LE RoYAUME DESs PAys-Bas:

R ER @

3a Kopoaescrso Hupepaanaos:

Por E1. REINO DE HoLANDA:

Ad referendum

J. H. Va~n Royewn
12 novembre 1947.

For NEW ZEALAND:

Pour LA NOUVELLE-ZELANDE:
HEVERS 2

3a Hosymo 3eaanmmo:

Por NUEVA ZELANDIA:

For NICARAGUA:
Pour LE NICARAGUA:

JEIBL M ¢

3a Huraparya:

Por NICARAGUA:



For THE KiN¢DOM OF NORWAY:
Pour LE RoYAUME DE NORVEGE:
WMEER @

3a Kopoxescerso Hoppermm:

Por EL REINO DE NORUEGA:

For PAKISTAN:
PouR LE PAKISTAN:
S .

3a Ilakmeran:

Por EL PAKISTAN

For PaNAMA:
PouRr LE PANAMA:

BEE:
3a Ilanpamy:
Por PANAMA:

Traductions du Secrétariat des Nations Unies:
1 Sous réserve de ratification.

3 Le représentant du Pakistan désire faire savoir que, conformément
aux dispositions du paragraphe 4 du Schedule to the Indian Inde-
pendance Order, 1947, le Pakistan se considére Partie & la Convention
internationale pour la répression de la circulation et du trafic des
publications obscénes, conclue a Genéve le 12 septembre 1923, du
fait que I'Inde est devenue Partie & cette Convention avant le 15
aolit 1947,

Subject to ratification’
Finn Mok
November 12th, 1947

The representative of Pakistan wishes 1o indicate that in accordance
with paragraph 4 of the Schedule to the Indian Independance Order,
1947, Pakistan considers herself a party to the International Conven-
tion for the suppression of the circulation of and traffic in Obscene
Publications, concluded at Geneva 12 September 1923 by the fact that
India became party to the above-mentioned International Convention
before the 15th day of August 19477

Zafrullah KHAN
Nov. 12. 47.

R. J. ALFARO
November 20, 1947



For ParAcuay:
POUR LE PARAGUAY:
BarE:

3a Ilaparsaii:

Por EL PARAGUAY:

For PERru:
Pour LE PErou:
oA

3a Ilepy:

Por EL PERG:

For THE PHIiLIPPINE REPUBLIC:
PoUr LA REPUBLIQUE DES PHILIPPINES:

SEREEICE ¢
3a ®mmnmmncky Pecmy6imky:
Por LA REPUBLICA DE FILIPINAS:



For PoLanD:
Pour 1A POLOGNE:

T :
3a Hombmy:
Por PoLoNIA:

FoR SAUDI ARABIA:
PoUR L’ARABIE SAOUDITE:

BesbEEhI 1A ¢
3a Cayma Apasmio:

PoRr ArABIA SAUDITA:

For Siam:
PouRr LE Siam:
B

3a Cmam:

PoRr Siam:



For SWEDEN:
Pour LA SUEDE:
B @

3a IIsenumo:
Por Sukcia:

For SyRria:
PoUR LA SYRIE:
AUFIEE ¢

3a Cupmio:
Por SiRria:

For TURKEY:
Pour LA TURQUIE:

+HIHE:
3a Typmaio:
Por TuRrQUIA:

Selim SARPER
12 novembre 1947



For THE UKRAINIAN SOVIET SociALisT REPUBLIC:

Pour 1A REPUBLIQUE SOCIALISTE SOVIETIQUE D’UKRAINE:
R BRME R B I B

3a Yrpanackyio Coerckyio Compaancrayeckyw Pecnybimky:
Por LA REPUBLICA SOCIALISTA SOVIETICA UCRANIANA:

For THE UNION OF SOUTH AFRICA:
Pour L’UNION SUD-AFRICAINE:

3a I0xnoadpnkanckmit Comos:

PoR LA UNION SUDAFRICANA:

H. T. ANDREWS
12 November 1947.

For THE UNION OF SOVIET SocIALIST REPUBLICS:

Pour L’UnioN DES REPUBLIQUES SOCIALISTES SOVIETIQUES:
B e DR ik € SRS FN B BEFD :

3a Coroz Cosercknx Connmamernuecknx PecryOumk:

Por LA UN1ON DE REPUBLICAS SOCIALISTAS SOVIETICAS:

A. GROMYKO
18 December 1947



For THE UNITED KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND:
Pour LE RoYAUME-UNI DE GRANDE-BRETAGNE ET D’IRLANDE DU NORD:
KA FIRR R AL A R -

3a Coexmmennoe Kopoaesctso BesmroOpurammm m CeBepHol Mpaapmwm:
Por EL REINO UNIDO DE LA GRAN BRETANA E IRLANDA DEL NORTE:

For THE UNITED STATES OF AMERICA:
Pour LES ETaTs-UNIS D’AMERIQUE:
XFIREFHRE :

3a Coequrennsie Illtaret AMepnra:

Por L0s EsTapos UNIDOS DE AMERICA:

For Urucuay:
Pour L’URucUAY:
S :

3a Ypyrsaii:

Por EL URuGUAY:



For VENEZUELA:
PouRr LE VENEZUELA:
LAIAL ¢

3a Bemnecyaay:

PoR VENEZUELA:

For YEMEN:
Pour LE YEMEN:
2P

3a Memen:

Por EL YEMEN:

For YucosLAVIA:
Pour LA YOUGOSLAVIE:

L UE T,

3a IOrocaaBmio:
Por YucosLAVIA:

Dr. Joza VILFAN
12. Nov. 1947






CERTIFICATION

| hereby certify that the attached
document is a true copy of the Chinese,
English, French, Russian and Spanish
texts of the Protocol to amend the
Convention for the Suppression of the
circulation of, and traffic in, obscene
publications, concluded at Geneva on
12 September 1923, done at
Lake Success, New York on
12 November 1947, the original of
which is deposited with the Secretary-
General of the United Nations.

Chief, Treaty Section,
Office of Legal Affairs

CERTIFICAT

Je certifie que le texte ci-joint est une
copie conforme des textes anglais,
chinois, espagnol, francais et russe du
Protocole amendant la Convention pour
la répression de la circulation et du
trafic des publications obscenes conclue a
Geneve le 12 septembre 1923, fait a
Lake Success (New York) le
12 novembre 1947, dont l'original est
déposé aupres du Secrétaire général des
Nations Unies.

Chef de la Section des Traités,
Bureau des Affaires juridiques

b1

Palitha T. B. Kohona

United Nations
New York, July 2005

Organisation des Nations Unies
New York, juillet 2005
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